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Proposal No.
Customer Name {A}

Demand Notice Date and
Outstanding Amount {B}

Nature of
Possession

{C}
Description of Property {D} Reserve

Price {E}
EMD

(10% of RP)
{F}

EMD
Submission

date {G}
Incremental

Bid {H}
Property

Inspection
Date & Time {I}

Date and
time of

Auction {J}

Known
encumbrances/
Court cases if

any {K}
Loan No.

HM0494H17100027
Kalaiselvi (Borrower)

Jeyabalan
Thangapandi
(Co Borrower)

Notice date: 06/06/2024 Rs.
1097047/- (Rupees Ten Lakh

NinetySeven Thousand Fourty-
Seven Only) payable as on

06/06/2024 along with interest
@17.25% p.a. till the realization.

All That Pice & Parcel Of S.No : 256/10, Ward-2, Indhra Colony,
T.Owlapuram,Uthamapalayam Taluk, Theni District Adm.
1092.Sq.Ft. Petrol Bulk Near. Pin Code- 625530 Bounded By:-
East:- Vacant Land, West:- Residential House & North:- Street,
South:- Vellaiappan Chettiyar.

Physical

Rs. 1622466/-
(Rupees Sixteen
Lakh Twenty Two
Thousand Four
Hundred Sixty

Six Only)

Rs.162246.6 /-
(Rupees One

Lakh Sixty Two
Thousand Two
Hundred Forty
Six and Sixty
Paise Only)

30/06/2025
Before 5 PM 10,000/- 27/06/2025

(11AM – 4PM)
07/07/2025

(11 AM- 2PM)

Sl.
No.

1

E-AUCTION - SALE NOTICEGRIHUM HOUSING FINANCE LIMITED

E-auction Sale Notice for Sale of Immovable Assets under the Securitisation and Reconstruction of Financial Assets and Enforcement of Security Interest Act, 2002 (the “Act”) read with Rule 8 and 9 of the Security Interest (Enforcement) Rules, 2002.
Notice is hereby given to the public in general and in particular to the Borrower/ Co-Borrower/ Mortgagor (s)/Guarantor(s) that the below described immovable properties mortgaged to Grihum Housing Finance Limited (formerly known as
Poonawalla Housing Finance Limited as the name Poonawalla Housing Finance Limited changed to Grihum Housing Finance Limited with effect from 17 Nov 2023 (Previously known as Magma Housing Finance Limited and originally
incorporated with name of GE Money Housing Finance Public Unlimited Company) (hereinafter referred to as the “Secured Creditor” as per the Act) , the possession of which has been taken by the Authorised Officer of Secured Creditor in
exercise of powers conferred under section 13(12) of the Act read with Rules 8 and 9 of the security interest (Enforcement) Rule pursuant to notice under section 13(2) of the Act.
The Secured Assets will be sold on “As is where is”, “As is what is”, and “Whatever there is” basis on 07/07/2025 through E-Auction. It is hereby informed to General public that we are going to conduct public through E-Auction platform provided at the
website: https://www.bankeauctions.com. For detailed T&Cs of sale, please refer to link provided in GHFL’s/Secured Creditor’s website i.e. www.grihumhousing.com

(FORMERLY KNOWN AS POONAWALLA HOUSING FINANCE LTD)

Registered Office: 6th Floor, B Building, Ganga Trueno, Lohegaon, Pune, Maharash-
tra 411014 Branch Off Unit: 2nd Floor, Dks Towers, No.P/1/45/4, Theni -Cumbum
Main Road, Opp.Tneb, Palanichettipatti Theni District, Theni, Tamilnadu-625531. Sale of secured immovable

asset under SARFAESI Act

NIL

Loan No.
HF0494H21100213
SATISHKUMAR A

(BORROWER)
A NAGALAKSHMI
(CO BORROWER)

Notice date: 07/08/2024
Rs. 2162564/- (Rupees

TwentyOne Lakh SixtyTwo
Thousand Five Hundred

SixtyFour Only) payable as
on 07/08/2024 along with

interest @15.50% p.a. till the
realization.

Theni District, Periyakulam Registration District, Theni Sro, Allinagaram
Village, Theni Allinagaram Municipality, In Ward No.32, Solaimalai
Ayyanar Kovil Street, In House Site Ayan Survey No.397 For The Ex-
tent Of 72 Cents Of Land Divided Into House Site Plots Within The
House Site Plots In Plot No.21 For The Extent Of 1610 Sq.Feet Within
The House Site Property Some Extent Of The Property For Common
Pathway, Remaining The Applicant Is Having Title For The Extent Of
739.0625 Sq.Feot (East West: 21.5 Feet South North Eastern Side
34.25 Feet, Western Side 34.5 Feet) Of House Site Property, Within
The Extent The Applicant Construct Rcc House Building In It In Door
No.1728/16, With E.B. Connection, With Usual Pathway Rights And
With All Its Amenities. Particularly Mentioned In Sale Deed Executed.
And Boundaries Of The Plot:- Towards East:- South-North Common
Lane, House Site In Plot No.24 Towards West:- Property Belonged
To Hemalatha And South North Cominon Wall Towards North:-
South- North 6 Feet Wide East-West Common Pathway Towards
South:- South North 16 Feet Wide East West Gommon Pathway

Physical

Rs. 2767387/-
(Rupees Twenty
Seven Lakh Sixty
Seven Thousand
Three Hundred
Eighty Seven

Only)

Rs.
276738.7 /-

(Rupees Two
Lakh Seventy
Six Thousand

Seven Hundred
Thirty Eight and
Seventy Paise

Only)

30/06/2025
Before 5 PM 10,000/- 27/06/2025

(11AM – 4PM)
07/07/2025

(11 AM- 2PM)
2 NIL

Loan No.
HL0059710000000502

5512 RASHETH B
(BORROWER)

SHEREEPA BEEVI R
(CO BORROWER)

Notice date: 10/03/2025
Rs. 856093/- (Rupees Eight

Lakh FiftySix Thousand
NinetyThree Only) payable

as on 10/03/2025 along with
interest @14.60% p.a. till

the realization.

Tiruchi District & Registration District, Manachanallur Taluk, Man-
achanallur Sub Registrar Office, No. 23, Kalpalaiyam Village, Ayan
Punjai Survey No. 58/3 Hec 0.10.5 Ares Or 26 Cents Of Property Di-
vided Into Housing Plots As "Thiruvalluvar Nagar", Plot No. 2 1200
Sq Ft Of Property - With The Following, Four Boundaries North- Of
Plot No. 3, South -Of Plot No. 1, East -Of Property Bearing Survey
No. 58/2, West -Of 15 Ft Wide North South Layout Road.

Physical

Rs. 10,50,000/-
(Rupees Ten

Lakh Fifty
Thousand Only)

Rs.
1,05,000/-

(Rupees One
Lakh Five Thou-
sand Only Only)

30/06/2025
Before 5 PM 10,000/- 27/06/2025

(11AM – 4PM)
07/07/2025

(11 AM- 2PM)
3 NIL

The intending bidders/purchasers are advised to visit Secured Creditor Branch and the auction properties, and make his own enquiry and ascertain additional charges, encumbrances and any third-party interests and satisfy himself/her-
self/itself in all aspects thereto before submitting the bids. All statutory dues like property taxes, electricity/water dues and any other dues, if any, attached to the property to be ascertained and paid by the successful bidder.
The interested bidders are required to register themselves with the portal and obtain login ID and Password well in advance, which is mandatory for e-bidding, from auction service provider) C1 India PVT LTD. Address- Plot No-68 3rd floor Gurgaon
Haryana-122003. Helpline Number- 7291981124,25,26 Support Email id – Support@bankeauctions.com. Contact Person –Dharni P, Email id- dharani.p@c1india.com Contact No- 9948182222.Please note that Prospective bidders may avail online
training on e-auction from them only. The intending purchaser/bidder is required to submit amount of the Earnest Money Deposit (EMD) by way of by way of NEFT/RTGS /DD in the account of “Grihum Housing Finance Ltd”, Bank-ICICI BANK LTD.
Account No-000651000460 and IFSC Code- ICIC0000006, 20, R. N. Mukherjee Road- Kolkata-700001 drawn on any nationalized or scheduled Bank on or before 30/06/2025 and register their name at https://www.bankeauctions.com and get user
ID and password free of cost and get training on e-Auction from the service provider. After their Registration on the website, the intending purchaser/bidder is required to get the copies of the following documents uploaded, e-mail and sent self-attested
hard copy at Address- 2nd Floor, Dks Towers, No.P/1/45/4, Theni -Cumbum Main Road, Opp.Tneb, Palanichettipatti Theni District, Theni, Tamilnadu-625531. Mobile no. +91 9597907666 e-mail ID baskaran.soundarrajan@grihumhousing.com.
For further details on terms and conditions please visit https://www.bankeauctions.com & www.grihumhousing.com to take part in e-auction.

This notice should also be considered as 30 days’ notice to Borrower / Co-Borrower/ Mortgagor (s)/Guarantor(s) under Rule 8(6) of the Security Interest (Enforcement) Rule-2002
Date: 06.06.2025 Place: TAMILNADU Sd/- Authorised Officer, Grihum Housing Finance Limited (Formerly Known as Poonawalla Housing finance Ltd)

For DCB Bank Limited
Authorized Officer

Date : 05-06-2025
Place : Trichy

Public E Auction Notice for sale of Immovable Assets Charged to the DCB BANK under the Securitisationand Reconstruction of Financial Assets
and Enforcement of Security Interest Act, 2002 read with proviso to 8(6) of the Security Interest (Enforcement) Rules, 2002.
Notice is hereby given to the public in general and to the borrower, co-borrowers and the guarantors in particular, by the Authorized Officer,
that the below mentioned property is mortgaged to DCB BANK LTD. The Authorized Officer of the Bank has taken the Symbolic & Physical
possession under the provisions of Securitisation and Reconstruction of Financial Assets and Enforcement of Security Interest Act, 2002.The
property will be sold by E-auction as mentioned below for recovery of the below mentioned dues and further interest, charges and cost etc. as
per the details set out in the table:–
The property will be sold “as is where is”,“as is what is” and “whatever there is” condition.

1. Name and Details of the Borrower : Mr Praveen Kumar V, Mr Viswanathan N, Mrs Vijaya Samundeeswari ( Loan No. DRHLTRI00466934,
DRHLTRI00488847 & DRHLTRI00493833 ) all are residing at No.82, Agraharam, Manakkal, Lalgudi Trichy -621601 also at Door No 82/86,
Old S.F No.55/1, New New S.F No 219/30, UDR No.66/1, Manakkal West Village & Panchayat, Lalgudi Taluk, Tiruchirappalli District -
621601 also at Old Door no: 56, New Door No.86, Old S.F No.55/1, New New S.F No 66/1, U.D.R.No: 216/12, Ward No.03, Garudavasthu
Agraharam, Manakkal West Village & Panchayat, Lalgudi Taluk, Tiruchirappalli District - 621601.
Details of the immovable property to be sold: Trichy District, Ariyalur Registration District, Lalguditaluk, Manakkal Village the property
comprised in Natham Survey No.55/1 an extent of Acre 13.50 Cents out of which 3554 ¾ Sq.ft., is situated within the following four
boundaries:- East of :Keela Agraharam Street, West of : Mani Iyyer Pathway, South of : House belongs to Pethusamy, North of : House
belongs to Pappammal, East west measurement : North 36.4 Mt., Equivalent to 120 Feet, South of 36.8 Mt., Equivalent to 121 Feet, North
South Measurement: East 9 Mt., equivalent to 29½ Feet, West 9 Mt., equivalent to 29½ Feet, Totally an extent of : 3554¾ Sq.ft. This property
now situated in Survey No.66/1 an extent of 0.46.0 Ares Natham New Survey No.219/30. Mangalore Tiles 450 Sq.ft. EB.215.007-1213..

Details of the Secured Debt
as on 05-06-2025

Reserve Price Earnest
Money Deposit

Date and Time
of E Auction

Date & Time of
Inspection

Type of
Possession

Rs.1,26,53,693 Rs.43,00,000 Rs.4,30,000 From 11.30 on
24th June 2025

09th June 2025
11.00 am to 4.00 pm

Symbolic

2. Name and Details of the Borrower : Mr Praveen Kumar V, Mr Viswanathan N, Mrs Vijaya Samundeeswari ( Loan No. DRHLTRI00466934,
DRHLTRI00488847 & DRHLTRI00493833 ) all are residing at No.82, Agraharam, Manakkal, Lalgudi Trichy -621601 also at Door No 82/86,
Old S.F No.55/1, New New S.F No 219/30, UDR No.66/1, Manakkal West Village & Panchayat, Lalgudi Taluk, Tiruchirappalli District -
621601 also at Old Door no: 56, New Door No.86, Old S.F No.55/1, New New S.F No 66/1, U.D.R.No: 216/12, Ward No.03, Garudavasthu
Agraharam, Manakkal West Village & Panchayat, Lalgudi Taluk, Tiruchirappalli District - 621601.
Details of the immovable property to be sold: Trichy District, Ariyalur Registration District, Lalgudi Taluk, Manakkal Village the property
Comprised in Natham Survey No.55/1 an extent of Acre 13.50 Cents out of which 61 Sq.Mt., together with Madra Terraced in Door No.3/93,
Well, 8 Electric Service connection, E.B.S.C.No.215-007-92, is situated within the following four boundaries: UDR Sf 66/1. East of :Keela
Street Agraharam and Street, West of : Mani IyyerVaaiyarahKalam Pathway, South of : House belongs to Ayyasamy, North of: Plot belongs to
Kailasa Sasthiriga, East West measurement: North 120 Feet South 120 Feet, North South Measurement : East 26 Feet West 26 feet. Totally
an extent of :61 Sq.mt., Natham New Survey No: 216/19.00304 Sq.mt

Rs.1,26,53,693 Rs.12,60,000 Rs.1,26,000 From 11.30 on
24th June 2025

09th June 2025
11.00 am to 4.00 pm

Symbolic

Date and time of submission of EMD is on or before 23rd June 2025 before 5 pm with request letter of participation KYC, Pan Card, Proof of
EMD at email id silambarasan.s1@dcbbank.com - 9884695545
The intending purchasers/bidders are required to deposit EMD amount through Demand Draft/Pay order in the name of DCB Bank LTD.
TERMS AND CONDITIONS OF THE E-AUCTION ARE AS UNDER:
1. E-Auction is being held on “as is where is “ and “whatever there is Basis” and will be conducted “On Line”. The auction will be conducted
through the Bank’s approved service provider M/s Shriram Automall India Limited ( Contact No…….) at their web portal https://www.eauctions.
samil.in E-auction tender document containing online e-auction bid form, Declaration, General Terms and Conditions of online auction sale are
available in https://www.eauctions.samil.in.
2. To the best of knowledge and information of the Authorised Officer, there is no encumbrance on the property/ies. However, the intending bidders
should make their own independent inquiries regarding the encumbrance, tile of the property/ies put on auction and claims/ rights / dues/ affecting
the property, prior to submitting their bid. The e- Auction advertisement does not constitute and will be deemed to constitute any commitment or any
representation of the bank. The property is being sold with all the existing and future encumbrances whether know or unknown to the Bank. The
authorized Officer/ Secured creditor shall not be responsible in any way for any third party claims/right/dues.
3. The EMD is refundable without any interest if the bid is not successful. The undersigned reserve the rights to accept or reject any or all the
offers or adjourned / postpone the sale without assigning any reason thereof. If the offer is accepted, the purchaser will have to deposit 25%
(less EMD Amount) of the sale price immediately on the auction day and if the purchaser fails to deposit the same, the amount deposited
towards earnest money shall be forfeited and the property shall forthwith be sold again. The balance amount of purchase price shall be payable
on or before the 15th day of confirmation of sale and in default of payment within the stipulated period, the deposit towards earnest money
will be forfeited and property will be re-sold. Any other statutory dues/ taxes/ stamp duty/ registration fee/ transfer fee have to be borne by the
buyer separately.
4. The sale shall be subject to rules/ conditions prescribed under the Securitisation and Reconstruction of Financial Assets and Enforcement
of Security Interest Act, 2002.
5. Bidders are advised to check detailed terms and conditions of auction sale before submitting their bids refer to the link
https://www.dcbbank.com/cms/showpage/page/customer-corner.

E-AUCTION SALE NOTICE UNDER SARFAESI ACT 2002
Sale of Immovable Property
Under Rule 9(1) of Security Interest (Enforcement) Rules, 2002

POSSESSION NOTICE

For DCB Bank Limited
Authorized Officer

Date : 03-06-2025
Place : Chennai

Whereas the undersigned being the Authorised Officer of the DCB Bank Ltd., under the Securitization and Reconstruction of Financial Assets
and Enforcement of Security Interest Act 2002 and in exercise of powers conferred under section 13(2) read with rule 3 of the Security Interest
(Enforcement ) Rules, 2002 issued demand notice under section 13(2) of the said Act, 2002, calling upon the borrowers/co- borrowers as
mentioned in column no. 3 to repay the amount mentioned in the said Demand Notice within 60 days from the date of receipt of the said notice.
The borrowers and co-borrowers having failed to repay the amount as mentioned in column no. 6, notice is hereby given to them and the
public in general that the undersigned has taken possessions of the property as described herein below in column no. 4 in exercise of powers
conferred on him under section 13(4) of the said Act read with the Rule 8 of the said Rules.

SR. NO. DETAILS OF THE LOAN ACCOUNT DATE OF DEMAND NOTICE DATE OF POSSESSION

1 DRHLCHE00442975 & DRBLCHE00523931 26-02-2025 03-06-2025

AMOUNT DEMANDED : Rs. 47,87,667/- (Rupee Forty Seven Lakhs Eighty Seven Thousand Six Hundred and Sixty Seven Only)

DETAILS OF THE BORROWERS/ CO-BORROWERS: Mr. Ashokkumar M and Mrs. Rekha Jayakumar both are residing at No. 70B, Vaigai
Street, Santhosh Nagar, Porur,Chennai - 600116 also at Flat No. S7, SF Plot No. 5, Ramakrishna Nagar, Kolapakkam, Chennai-600048

DESCRIPTION OF SECURED ASSETS: Flat No.S7 on the Second Floor, Having a super built up area 839 Square Feet,
(inclusive of common area) Together with 415 Square Feet. Undivided share of land out 3390 Square Feet, bearing plot
No.5A, Situate at Ramakrishan Nagar, Kolapakkam, (layout Approval PPD/LO No.14/2000 by CMDA) Comprised in Survey
No.1/2 as per patta Survey No.1/2C of Kolapakkam Village, Sriperumbudur Taluk, Kancheepuram District and bounded on
the : North By: Plot No.4, South By : Plot No.6, East By: Land Belongs to Mr SundaramMudaliar, West By: 40 feet Road
Admeasuring : East to West on the Northern Side: 83 feet 6 inches, Southern Side : 86 Feet 0 inches, North to South on the Eastern Side
: 40 Feet 0 inches, Western Side: 40 Feet 0 inches. Situate within the Sub – Registration District of Pammal and Registration District of
South Chennai

2 HHOMCHE00040470 26-02-2025 03-06-2025

AMOUNT DEMANDED : Rs. 48,52,168/-(Rupees Forty Eight Lakhs Fifty Two Thousand One Hundred and Sixty Eight Only)

DETAILS OF THE BORROWERS/ CO-BORROWERS: Mr. Victorpaul J and Mrs. Aannal V both are residing at Flat No. AF2, First Floor,
Shri VariEnclave, A Block, No. 17C, Ambika Street, Velachery, Chennai-600042.

DESCRIPTION OF SECURED ASSETS: Flat F2 in the First Floor having a plinth area of 700 Sq.ft. inclusive of common area in Block, RKN
Apartments together with 320 Sq.ft undivided share of land measuring 9341 Sq.ft bearing Door No. 137, Ambika Street, Velacherry, Chennai
– 600042 comprised in S.No. 147/1 part and S.No. 148, New Town S.no. 46, Block no. 37 of Velachery Village an Bounded on the : North
By : Old S. No. 147/1, New T.S.No. 43 and 42, South By : Old S. No. 147/1 , New T.S.Nos. 47 , 49 and 50, East By : Old S. No. 147/1 Part,
New T.S.Nos. 67 and 42, West By : Ambika Street , New T.S.No. 44, 45 and 47. Situate within the Sub – Registration District of vellacher
and registration District of Chennai – South.

3 DRBLCHE00407534 26-03-2025 02-06-2025

AMOUNT DEMANDED : Rs. 8,79,688/- (Rupees Eight Lakhs Seventy Nine Thousand Six Hundred and Eighty Eight Only)

DETAILS OF THE BORROWERS/ CO-BORROWERS: Mr. Fathimanathan M , Mrs. Kirubai F and M/s. JR ENTERPRISES all are
residing at No 6/180 Venkateshwara Nagar, Plot No 36 Second Cross Street, Kovur Chennai – 600122.

DESCRIPTION OF SECURED ASSETS: All that piece and parcel of property being land measuring an extent of 1000 Sq.ft together with
building bearing Plot No 36, situated Old Door No 1/96E, New Door No. 6/180, Venkateswara Nagar, Kovur, Comprised in Survey no 69/1 of
Kovur Village, Sriperumbudur Taluk, Kanchipuram District, and bounded on the : North By : Plot No 37 and 38, South By : Plot No 35, East
By : 18 Feet Road and West By : Plot No 39. Within the registration District of Chennai South and Sub Registration District of Kundrathur.

The borrowers in particular and the public in general are hereby cautioned not to deal with the aforesaid property and any dealing with the said
property will be subject to the charge of the DCB Bank Ltd. for the amount mentioned therein and further interest and cost thereon.
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/supergillies @super_gillies /supergillies

Idttcsg 7:15 pm 6 june  2025 coImbatore

   
    

Fø¡I‚è Þ¬÷ë˜èœ, õ÷I‚è Þ‰Fò£
HóîñK¡Fø¡«ñ‹ð£†´ˆF†ìˆF¡W› ¹¶»è
Fø¡èÀì¡ 1.6+ «è£®Þ¬÷ë˜èœÜFè£ó‹
ÜO‚èŠð†´œ÷ù˜

சென்னை, ஜூன்.6-
அ.தி.மு.க., ஆட்–சிக்–கா–லத்–தில் 2019-ம் ஆண்டு ப�ொள்–ளாச்–சி–யில் 
டாக்–டர், ஆசி–ரியை, கல்–லூரி மாண–வி–கள் என்று ஏரா–ள–மான 
இளம்–பெண்–களை காதல் வலை–வீசி தனி–மை–யில் அழைத்–துச்–
சென்று ஒரு கும்–பல் பாலி–யல் வன்–க�ொ–டுமை செய்–தது. இதை 
வீடி–ய�ோ–வாக எடுத்து வைத்து அந்த பெண்–க–ளி–டம் பணத்–தை–யும் 
பறித்–தது. இது–கு–றித்து த�ொட–ரப்–பட்ட வழக்–கில், திரு–நா–வுக்–க–ரசு 
உள்–பட 9 பேருக்கு சாகும் வரை ஆயுள் தண்–டனை விதித்து 
க�ோவை மக–ளிர் க�ோர்ட்டு கடந்த மாதம் தீர்ப்பு அளித்–தது.
இதை–ய–டுத்து, நக்–கீ–ரன் டி.வி., அறன்–செய், ஜீவா டுடே உள்–

ளிட்ட 8 யூடி–யூப் சேனல்–கள் ப�ொள்–ளாச்சி பாலி–யல் சம்–ப–வத்–தில் 
அ.தி.மு.க.,வைச் சேர்ந்த முன்–னாள் துணை சபா–நா–ய–கர் ப�ொள்–
ளாச்சி ஜெய–ரா–ம–னின் மகன் பிர–வீன் ஜெய–ரா–மனை த�ொடர்–
பு–ப–டுத்தி செய்–தி–களை வெளி–யிட்–டன. இதை–ய–டுத்து, ப�ொள்–
ளாச்சி பாலி–யல் சம்–ப–வத்–தில் தங்–களை த�ொடர்–பு–ப–டுத்தி செய்தி 
வெளி–யிட தடை கேட்–டும், செய்தி வெளி–யிட்–ட–தற்–காக 8 யூடி–யூப் 
சேனல்–க–ளி–டம் இருந்து ரூ.1 க�ோடி மான–நஷ்ட ஈடு கேட்–டும் 
சென்னை ஐக�ோர்ட்–டில் ப�ொள்–ளாச்சி ஜெய–ரா–மன், பிர–வீண் 
ஜெய–ரா–மன் ஆகி–ய�ோர் வழக்கு த�ொடர்ந்–த–னர். இந்த வழக்கு 
நீதி–பதி கே.கும–ரேஷ்–பாபு முன்பு விசா–ர–ணைக்கு வந்–தது. நக்–கீ–ரன் 
தரப்–பில் ஆஜ–ரான வக்–கீல் பி.டி.பெரு–மாள், பதில் மனு தாக்–கல் 
செய்ய தயா–ராக இருப்–ப–தாக கூறி–னார். இதை–ய–டுத்து, விசா–ர–
ணையை வரு–கிற 12-ந்தே–திக்கு தள்–ளி–வைத்த நீதி–பதி, அதற்கு 
நக்–கீ–ரன் உள்–ளிட்ட யூடி–யூப் சேனல்–கள் பதில் மனு தாக்–கல் 
செய்–ய–வேண்–டும் என்று உத்–த–ர–விட்–டார்.

யூடியூப் சேனல்களுக்கு ஐகோர்ட்டு உத்தரவு

ப�ொள்ளாச்சி ஜெயராமன் த�ொடர்ந்த 
வழக்கிற்கு பதில் அளிக்க வேண்டும்

பாலியல் சம்பவத்தில் தங்களை தொடர்புபடுத்தி செய்தி வெளியீடு:

சென்னை, ஜூன்.6-
ரூ.1,538 க�ோடி–யில் டிரை–
வர் இல்–லா–மல் இயக்–கப்–
படும் 32 மெட்ரோ 
ரெயில்–களை தயா–ரிக்க 
மெட்ரோ ரெயில் நிறு–வ–
னம் தனி–யார் நிறு–வ–னத்–
து–டன் ஒப்–பந்–தம் செய்–
துள்–ளது.

ஒப்–பந்–தம்
சென்னை மெட்ரோ 

ரெயில் நிறு–வ–னம் 2-ம் கட்ட 
திட்–டத்–தில் டிரை–வர் இல்–லா–
மல் இயக்–கப்–படும் 3 ரெயில் 
பெட்–டி–களை க�ொண்ட 32 
மெட்ரோ ரெயில்–களை தயா–
ரிப்–ப–தற்–கான ஒப்–பந்–தம் 
அல்ஸ்–ட�ோம் டிரான்ஸ்–
ப�ோர்ட் இந்–தியா நிறு–வ–னத்–
துக்கு ரூ.1,538.35 க�ோடி மதிப்–
பில் வழங்–கப்–பட்–டுள்–ளது. 
இதற்–கான ஏற்பு கடி–தம் கடந்த 
ஏப்–ரல் மாதம் 28-ந்தே–தி–யன்று 
அல்ஸ்–ட�ோம் டிரான்ஸ்–
ப�ோர்ட் இந்–தியா நிறு–வ–னத்–
திற்கு வழங்–கப்–பட்–டது.
சென்னை மெட்ரோ 

ரெயில் நிறு–வ–னத்–தின் சார்–

டிரைவர் இல்லாத 32 மெட்ரோ ரெயில்களை 
தயாரிக்க ஒப்பந்தம்

ரூ.1,538 க�ோடியில் 

பாக இயக்–கு–னர் மன�ோஜ் 
க�ோயல் (அமைப்–பு–கள் மற்–
றும் இயக்–கம்) மற்–றும் அல்ஸ்–
ட�ோம் டிரான்ஸ்–ப�ோர்ட் 
இந்–தியா நிறு–வ–னத்–தின் இயக்–
கு–னர் பராக் நந்–த–லால் 
க�ோஹெல் ஆகி–ய�ோர் இந்த 
ஒப்–பந்–தத்–தில் கையெ–ழுத்–திட்–
ட–னர். இந்த நிகழ்ச்–சி–யில், 
சென்னை மெட்ரோ ரெயில் 
நிறு–வ–னத்–தின் தலைமை 
ப�ொது–மே–லா–ளர் (சமிக்ஞை 
மற்–றும் த�ொலைத்–த�ொ–டர்பு) 
ஏ.ஆர்.ராஜேந்–தி–ரன், இணை 
ப�ொது–மே–லா–ளர் பி.தியா–க–ரா–
ஜன் மற்–றும் உயர் அதி–கா–ரி–
கள் மற்–றும் பணி–யா–ளர்–கள் 
உட–னி–ருந்–த–னர்.

எப்–ப�ோது வரும்?
இந்த ஒப்–பந்–தத்–தில் வடி–வ–

மைப்பு, உற்–பத்தி, வழங்–கல், 
ச�ோதனை, ஆணை–யி–டு–தல், 
பணி–யா –ளர் –க –ளுக் –கான 
பயிற்சி, மெட்ரோ ரெயில் 
மற்–றும் பணி–மனை எந்–தி–ரங்–க–
ளுக்கு 15 ஆண்–டு–கள் முழு–மை–
யான பரா–ம–ரிப்பு உள்–ளிட்ட 
டிரை–வர் இல்–லாத மெட்ரோ 

ரெயில்–களை வழங்–கு–தல் 
ப�ோன்–றவை உள்–ள–டங்–கும். 
இந்த ஒப்–பந்–தத்–தின் கீழ், முதல் 
மெட்ரோ ரெயில் 2027-ம் 
ஆண்டு சென்னை மெட்ரோ 
ரெயில் நிறு–வ–னத்–தி–டம் ஒப்–ப–
டைக்–கப்–படும். அதைத்–த�ொ–
டர்ந்து 14 மாதங்–க–ளுக்கு கடு–
மை–யான பாதை–கள் மற்–றும் 
டிரை–வர் இல்–லாத ரெயில் 
இயக்–கத்–திற்–கான ச�ோத–னை–
கள் நடத்–தப்–படும்.
இதில் பிற அமைப்–பு–க–ளு–

டன் ஒருங் –கி –ணைப்பு 
ச�ோதனை மற்–றும் சேவை 
ச�ோத–னை–கள் அடங்–கும். 
அதன் –பின் மீத –முள்ள 
அனைத்து மெட்ரோ ரெயில்–
களும் செப்–டம்–பர் 2027 முதல் 
மே மாதம் 2028 வரை ஒவ்–
வ�ொரு கட்–ட–மாக சென்னை 
மெட்ரோ ரெயில் நிறு–வ–னத்–தி–
டம் ஒப்–ப–டைக்–கப்–படும். 
அல்ஸ்–ட�ோம் டிரான்ஸ்–
ப�ோர்ட் இந்–தியா நிறு–வ–னத்–
திற்கு வழங்–கப்–பட்ட ஒப்–பந்–தம் 
2-ம் கட்ட திட்–டத்–திற்–கான 
டிரை–வர் இல்–லா–மல் இயக்–கப்–
படும் மெட்ரோ ரெயில்–களை 
க�ொள்–மு–தல் செய்–வ–தற்–கான 
3-வது மற்–றும் இறுதி ஒப்–பந்–த–
மா–கும். முதல் 2 ஒப்–பந்–தங்–கள் 
முன்பே வழங்–கப்–பட்–டுள்–ளது.

முதல்-அமைச்சர் மு.க.ஸ்டாலின் தலைமையில்

தி.மு.க. மாவட்ட செயலாளர்கள் 
ஆல�ோசனை கூட்டம்

காண�ொலி வாயிலாக நாளை நடக்கிறது
சென்னை, ஜூன்.6-

சட்–ட–சபை தேர்–தலை எதிர்–க�ொள்ள ஆளும் கட்–சி–யான 
தி.மு.க. தயா–ராகி வரு–கிறது. த�ொடர்ந்து ஆட்–சியை தக்க 
வைக்–கும் வகை–யில் தேர்–தல் வியூ–கத்தை தி.மு.க. அமைக்க 
உள்–ளது. அந்த வகை–யில் தி.மு.க.-காங்–கி–ரஸ் கூட்–ட–ணி–யில் 
புதிய கட்–சி–களை சேர்க்–கும் முயற்–சி–களும் மேற்–க�ொள்–ளப்–
பட்டு வரு–கிறது. மாவட்ட அள–வில் கட்சி வளர்ச்சி பணியை 
தீவி–ரப்–ப–டுத்தி, அதிக அள–வி–லான இளை–ஞர்–களை 
தி.மு.க.வுக்கு சேர்ப்–ப–தற்–கான பணி–களை கட்சி தலைமை 
முடுக்கி விட்–டுள்–ளது.
234 த�ொகு–தி–க–ளி–லும் தி.மு.க. அர–சின் 4 ஆண்டு சாத–னை–

களை மக்–க–ளி–டம் எடுத்து செல்–ல–வும், சட்–ட–சபை தேர்–த–லுக்–
கான தேர்–தல் அறிக்கை தயா–ரிப்பு பணி–கள் த�ொடர்–பா–க–வும், 
புதிய உறுப்–பி–னர்–கள் சேர்க்கை த�ொடர்–பா–க–வும் ஆல�ோ–சிக்க 
தி.மு.க. முடிவு செய்–துள்–ளது.
நாளை (சனிக்–கி–ழமை) காண�ொலி வாயி–லாக நிர்–வா–கி–கள் 

ஆல�ோ–சனை கூட்–டத்–திற்கு தி.மு.க. ஏற்–பாடு செய்–துள்–ளது. 
இந்த கூட்–டத்–தில் பங்–கேற்க மாவட்ட செய–லா–ளர்–கள், 
த�ொகுதி பார்–வை–யா–ளர்–க–ளுக்கு அழைப்பு விடுக்–கப்–பட்–டுள்–
ளது.
இது த�ொடர்–பாக தி.மு.க. ப�ொதுச்–செ–ய–லா–ளர் துரை–மு–ரு–

கன் வெளி–யிட்–டுள்ள அறி–விப்–பில் கூறி–யி–ருப்–ப–தா–வது:-
தி.மு.க. தலை–வ–ரும், முதல்-அமைச்–ச–ரு–மான மு.க.ஸ்டா–

லின் தலை–மை–யில் மாவட்ட செய–லா–ளர்–கள், நாடா–ளு–மன்ற, 
சட்–ட–மன்ற உறுப்–பி–னர்–கள், த�ொகுதி பார்–வை–யா–ளர்–கள் 
ஆல�ோ–சனை கூட்–டம் 7-ந்தேதி (நாளை) காலை 10.30 மணிக்கு 
காண�ொலி காட்சி வாயி–லாக நடக்–கிறது.
கூட்–டத்–தில் நிர்–வா–கி–கள் தவ–றா–மல் காண�ொலி வாயி–லாக 

பங்–கேற்க வேண்–டும். 
இவ்–வாறு அவர் கூறி–யுள்–ளார்.

சினிமா தயாரிப்பாளர் கலைப்புலி தாணு பேரன் திருமணம்
முதல்-அமைச்சர் மு.க.ஸ்டாலின் வாழ்த்து

சென்னை, ஜூன்.6-
தமிழ் சினி–மா–வின் முன்–னணி தயா–ரிப்–பா–ளர் 
கலைப்–புலி எஸ்.தாணு பேர–னும், நட–ராஜ் - கவி 
ஆகி–ய�ோ–ரின் மக–னு–மான ஏ.என்.ஆதித்–ய–னுக்–
கும், வேலூர் பாலாஜி - ஜானகி தம்–ப–தி–யின் 
மகள் டாக்–டர் பிரித்–தி–கா–வுக்–கும், சென்னை 
எழும்–பூ–ரில் உள்ள ராணி மெய்–யம்மை மண்–ட–
பத்–தில் நேற்று திரு–ம–ணம் நடந்–தது.

இதில் தமி–ழக பா.ஜனதா தலை–வர் நயி–னார் 
நாகேந்–தி–ரன், தின–ம–லர் வெளி–யீட்–டா–ளர் எல்.
ஆதி–மூ–லம், நடி–கர்–கள் டி.ராஜேந்–தர், பிரபு, ராம்–
கு–மார், துஷ்–யந்த், இள–வ–ரசு, நந்–த–கு–மார், தயா–ரிப்–
பா–ளர்–கள் ஷ�ோபா சந்–தி–ர–சே–கர், ராதா–கி–ருஷ்–
ணன், கதி–ரே–சன், கல்–பாத்தி அக�ோ–ரம், அன்–பு–
செ–ழி–யன், ரவி க�ொட்–ட–ரக்–கரா, கட்–ர–கட்ட 
பிர–சாத், கிருஷ்–ணா–ரெட்டி, கே.சண்–மு–கம், அபி–
ராமி ராம–நா–தன், சகா–தே–வன் உள்–பட ஏரா–ள–
மா–ன�ோர் கலந்–து–க�ொண்டு மண–மக்–களை வாழ்த்–

தி–னார். மாலை–யில் நடந்த திரு–மண வர–வேற்பு 
நிகழ்ச்–சி–யில் முதல்-அமைச்–சர் மு.க.ஸ்டா–லின் 
கலந்–து–க�ொண்டு மண–மக்–க–ளுக்கு பசுமை மரக்–
கன்று கூடை வழங்கி வாழ்த்து தெரி–வித்–தார். 
அவ–ரு–டன் அமைச்–சர் சேகர்–பாபு உள்–ளிட்–ட�ோ–
ரும் வாழ்த்து தெரி–வித்–த–னர்.
துணை முதல்-அமைச்–சர் உத–ய–நிதி ஸ்டா–

லின், பா.ம.க. தலை–வர் டாக்–டர் அன்–பு–மணி 
ராம–தாஸ், த.மா.கா. தலை–வர் ஜி.கே.வாசன், 
நாம் தமி–ழர் கட்சி தலைமை ஒருங்–கி–ணைப்–
பா–ளர் சீமான், ‘தினத்–தந்தி' குழும தலை–வர் 
சி.பால–சுப்–பி–ர–ம–ணி–யன் ஆதித்–தன், த�ொழில் 
அதி–பர் நல்லி குப்–பு–சாமி, நடி–கர்–கள் ரஜி–னி–
காந்த், கமல்–ஹா–சன், சரத்–கு–மார், நாசர், பிர–
சாந்த், சூர்யா, பிர–பு–தேவா, எஸ்.ஜே.சூர்யா, 
சிபி–ராஜ், நடி–கை–கள் மீனா, ரம்பா, இந்–துஜா, 
இயக்–கு–னர்–கள் கே.எஸ்.ரவிக்–கு–மார், கஸ்–தூ–ரி–
ராஜா, தியா–க–ரா–ஜன், வெற்–றி–மா–றன், நாக் 
ஸ்டூ–டிய�ோ கல்–யா–ணம்  உள்–பட பல–ரும் கலந்–
து–க�ொண்டு மண–மக்–களை வாழ்த்–தி–னார்–கள்.

சென்னை, ஜூன்.6-
தங்–கம் விலை கடந்த ஏப்–ரல் 
மாதம் வரை ‘கிடு–கிடு'வென 
உயர்ந்து வந்–தது. கடந்த ஏப்–
ரல் 22-ந்தேதி ஒரு பவுன் ரூ.74 
ஆயி–ரத்து 320-க்கு விற்–பனை 
ஆனது. இது–வரை இல்–லாத 
உச்–ச–மாக இது பார்க்–கப்–பட்–
டது. அதன் பின்–னர் விலை 
குறை–யத் த�ொடங்–கி–யது. 
கடந்த மாதம் 15-ந்தேதி ஒரு 
பவுன் ரூ.68 ஆயி–ரத்து 880 
என்ற நிலைக்கு சரிந்–தது.
இத–னை–ய–டுத்து க�ொஞ்–சம் 

க�ொஞ்–ச–மாக தங்–கம் விலை 
மீண்–டும் உய–ரத் த�ொடங்–கி–
யது. கடந்த மாதம் 19-ந்தேதி 
ஒரு பவுன் ரூ.70 ஆயி–ரம், 21-
ந்தேதி ரூ.71 ஆயி–ரம், கடந்த 
2-ந்தேதி ரூ.72 ஆயி–ரம் என 
படிப்–ப–டி–யாக அதி–க–ரித்–தது.
நேற்று முன்–தி–னம் ஒரு 

கிராம் ரூ.9 ஆயி–ரத்து 90-க்கும், 
ஒரு பவுன் ரூ.72 ஆயி–ரத்து  

தங்கம் விலை மீண்டும் ரூ.73 ஆயிரத்தை தாண்டியது
பவுனுக்கு ரூ.320 உயர்வு:

720-க்கும் விற்–பனை ஆனது.
நேற்று மாலை நேர நில–வ–ரப்–

படி தங்–கத்–தின் விலை கிரா–
முக்கு ரூ.40-ம், பவு–னுக்கு ரூ.320-
ம் உயர்ந்து, ஒரு கிராம் ரூ.9 
ஆயி–ரத்து 130-க்கும், ஒரு பவுன் 
ரூ.73 ஆயி–ரத்து 40-க்கும் விற்–
பனை செய்–யப்–பட்–டது. இதன் 
மூலம் கடந்த 25 நாட்–க–ளுக்கு 

பிறகு தங்–கம் விலை மீண்–டும் 
ரூ.73 ஆயி–ரத்தை தாண்–டி–யுள்–
ளது குறிப்–பி–டத்–தக்–கது.
வெள்ளி விலையை 

ப�ொறுத்–த–வ–ரை–யில் நேற்று 
எந்த மாற்–ற–மும் இல்–லா–மல், 
ஒரு கிராம் ரூ.114-க்கும், ஒரு 
கில�ோ ரூ.1 லட்–சத்து 14 ஆயி–
ரத்–துக்–கும் விற்–பனை ஆனது.

புது–டெல்லி, ஜூன்.6-
ரபேல் ப�ோர் விமான 
பாகங்–களை இந்–தி–யா–வில் 
தயா–ரிக்க ஒப்–பந்–தம் 
கையெ–ழுத்–தாகி உள்–ளது.

ரபேல் விமா–னங்–கள்
விமா–னங்–களில் உலக அள–

வில் பிர–ப–ல–மான ‘பிராண்டு’ 
ரபேல் விமா–னங்–கள் ஆகும். 
பிரான்ஸ் நாட்–டின் டசால்ட் 
நிறு–வ–னம் இதனை தயா–ரிக்–
கிறது. இதன் தயா–ரிப்–பில் ப�ோர் 
விமா–னங்–களும், சிவில் விமா–
னங்–களும் வரு–கின்–றன. இந்–
தியா உள்–பட பல்–வேறு நாடு–
கள் ரபேல் ப�ோர் விமா–னங்–
களை வாங்–கி–யுள்–ளன.
இந்த விமா–னங்–கள் இது–

வரை பிரான்ஸ் நாட்–டில் மட்–
டுமே தயா–ரிக்–கப்–பட்டு வந்–தது. 
முதல் முறை–யாக பிரான்–சுக்கு 
வெளியே அதனை தயா–ரிப்–ப–

இந்தியாவில் ரபேல் விமான பாகங்கள் 
தயாரிக்க ஒப்பந்தம் கையெழுத்தானது

முதன் முறையாக

தற்–கான உரி–மத்தை இந்–திய 
நிறு–வ–னம் பெற்–றுள்–ளது. 
இதன்–படி இந்–தி–யா–வில் அது 
தயா–ரிக்–கப்–பட உள்–ளது. முழு 
விமா–ன–மும் இந்–தி–யா–வில் 
தயா–ரிக்–கப்–ப–டாது. விமா–னத்–
தின் உடல்–பா–கம் மட்–டும் 
இங்கே தயா–ரிக்–கப்–படும்.

ஒப்–பந்–தம் கையெ–ழுத்து
இதற்–காக டசால்ட் ஏவி–யே–

ஷன் நிறு–வ–ன–மும், டாடா 
அட்–வான்ஸ்டு சிஸ்–டம்ஸ் 
நிறு–வ–ன–மும் ஒப்–பந்–தம் செய்–
துள்–ளன. உற்–பத்தி பரி–மாற்–றம் 
த�ொடர்–பான 4 ஒப்–பந்–தங்–
களில் அவை கையெ–ழுத்–திட்–
டுள்–ளன. அதா–வது விமா–னத்–
தின் கூம்பு வடிவ முன்–ப–குதி, 
மையப்–ப–குதி, பின்–புற பகுதி 
மற்–றும் பின்–புற பக்–க–வாட்டு 
பகுதி ஆகி–ய–வற்–றுக்–காக 4 ஒப்–
பந்–தங்–கள் செய்–யப்–பட்டு  

உள்–ளன. ம�ொத்–தத்–தில் விமா–
னத்–தின் கூண்டு பகுதி இந்–தி–யா–
வில் தயா–ரிக்–கப்–பட உள்–ளது. 
இந்–தி–யா–வில் தயா–ரிக்–கப்–படும் 
விமான உடல் பாகங்–க–ளின் 
முதல் பகுதி 2028-ம் ஆண்டு 
வெளி–யா–கும் என எதிர்–பார்க்–
கப்–ப–டு–கிறது. த�ொடர்ந்து மாதம் 
2 உடல்–ப–கு–தி–கள் உற்–பத்தி செய்–
யப்–படும் என கூறப்–ப–டு–கிறது.
ரபேல் விமா–னங்–கள் பிரான்–

சுக்கு வெளியே இந்–தி–யா–வில் 
முதல்–மு–றை–யாக தயா–ரிக்–கப்–
பட இருப்–பது இந்–தி–யா–வுக்கு 
பெருமை சேர்க்–கும் விஷ–ய–மாக 
அமைந்–தி–ருக்–கிறது. இந்–திய  
அர–சின் ‘மேக் இன் இந்–தியா’ 
மற்–றும் ஆத்ம நிர்–பார் முயற்–சி–க–
ளுக்கு டசால்ட் ஏவி–யே–ஷன் 
நிறு–வ–னம் உறு–துணை புரிந்–துள்–
ளது.

நடிகர் ரவிம�ோகன், கெனிஷா சாமி தரிசனம்
காரைக்–குடி, ஜூன்.6-

பிர–பல நடி–கர் ரவி–ம�ோ–கன் தனது மனைவி ஆர்த்–தி–யு–டன் ஏற்–
பட்ட கருத்து வேறு–பாடு கார–ண–
மாக விவா–க–ரத்து கேட்டு பிரிந்து 
வாழ்ந்து வரு–கி–றார். தற்–ப�ோது அவர் 
பாடகி கெனி–ஷா–வு–டன் சேர்ந்து 
பல்–வேறு பகு–தி–க–ளுக்கு சென்று வரு–
கி–றார். இந்–நி–லை–யில் 2 நாட்–க–ளுக்கு 
முன்பு சிவ–கங்கை மாவட்–டத்–திற்கு 
வந்த நடி–கர் ரவி–ம�ோ–கன் மற்–றும் 
கெனிஷா பல்–வேறு பகு–தி–களில் 
உள்ள க�ோவில்–க–ளுக்கு சென்று 
சாமி தரி–ச–னம் செய்–த–னர்.  அந்த 
வகை–யில் பிள்–ளை–யார்–பட்டி கற்–ப–க–

வி–நா–ய–கர் க�ோவி–லுக்கு சென்ற அவர்–கள் அர்ச்–சனை செய்து 
வழி–பட்–ட–னர். த�ொடர்ந்து குன்–றக்–குடி சண்–மு–க–நா–த–பெ–ரு–மான் 
க�ோவி–லுக்கு சென்று தரி–ச–னம் செய்–த–னர். பின்–னர் காரைக்–கு–
டி–யில் உள்ள க�ொப்–பு–டை–யம்–மன் க�ோவி–லுக்கு வந்து அம்–மனை 
வழி–பட்டு சென்–ற–னர்.

பிள்ளையார்பட்டி க�ோவிலில்


